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In The Central Acinistrative Tribunal 
Calcutta Bench 

MA 122 of 2001 
(CA 215 of 1997) 

Present : Hon°bleMr. S. Bisws,, *ministrative Member 

Hon'ble Mr. M.L. Chauhan, Judiial Member 

Smt. Sit a Dev j & Ors 

VS 

Mint 

For the Applicant ; Mr. B. Neoq  ,ij Counsel 

For the 	spondents: Mrs. K. Banerjee, Counsel 

Date of Order : 16-05.2002 

CRDER, 

MR M .L .CHUHAi 

No order at this stage on this application. However, the,  

applicant will be at liberty to movC the Department for settlement 

of due, if any, and pendenc y of this case will not c ome in the 

of the applict in sttling legitimate claim as per rulese MA122 

of 2001 stands disposed of. 
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